
NOTE FOR HEARING ON 28.09.2020 BEFORE HON’BLE NGT IN 

THE MATTER – AMRESH SINGH Vs UOI & Ors. – OA No. 295/2016 

 

I. A report dated 17.03.2020 has been filed by the Monitoring Committee 

formed by the Ld. NGT. 

 

 The said Report records that the work at the site remained disturbed due to 

regular landslides caused by heavy rains and snowfall in the area and that the 
project propellant is compelled to clear the debris caused by such landslides 

at a short notice to clear the stranded traffic (REFER – internal page 10 

of 13 of the said report – Ramban to Banihal area) 
 

 Additional dumping could allotted to HCC even after order dated 12.02.2019. 

Even though government sanctioned the new dumping sites, the same have 

not been handed over to HCC (REFER – internal page 10 (bottom) – 

11(top) of 13 of the said report) 
 

 HCC dumping muck/debris in existing sites –even filled up dumping sites 

being used. (REFER – internal page 11 of 13 of the said report) 
 

 It was concluded that HCC is dumping even in the filled up dumping sites, 

new dumping sites not allocated and the existing dumping site which had 

attained their full capacity had not been properly rehabilitated. (REFER – 

internal 12(top) of 13 of the said report) 
 

RECOMMENDATIONS GIVEN IN THE REPORT: 
 

 State government to hand over the newly sanctioned dumping sites to HCC 

and that HCC To comply with all recommendations and stop the violations 
pointed in the report (REFER – internal page 12 (bottom) of 13 of the 

said report) 
 

REFER internal pages 2- Point B, pages 3-4 (talking about topography of 

the land), Pages 5-7 (muck going into river only on account of landslides 

and recommendations) of environmental audit report 

 

 Most of the letters attached to this report about various violations addressed 

to M/s Gammon India only, expect one letter which has also been marked to 

HCC 

(REFER- running page 54 of the said report – letter dated 26.11.2019) 

 

 Towards the end of the Report giving the status report on the plantation 

various recommendation again given to HCC also (REFER – last 3 pages of 

the report) 

 

II. In furtherance and compliance of the recommendation and suggestion 

given in the report by the Monitoring Committee, M/s HCC continued 

with the work at the site taking all due precautions, avoiding all violations 

and also started the rehabilitation work at the filled up private dumping 



yards, where no dumping was being done. HCC also worked upon 

strengthening the already existing gabion walls and also building new 

gabion walls wherever it was necessitated. 

III. However, on account of the pandemic situation and the country wide 
lockdown the work at the site was halted from 25.03.2020. 

 

IV. The site witnessed heavy rainfall and resultantly landslides in the month 

of July 2020, specifically on 05.07.2020, 19.07.2020, 20.07.2020, 

21.07.2020, 22.07.2020 and 26.07.2020. The same resulted in the 

damaging the gabion walls and also the plantations and rehabilitation 

work carried out by HCC. On account of the lack of availability of the 

labour force, on account of which all the deployed labour force have either 
returned to their native villages/home town or refused to attend the work, 

the said damage could not be rectified/corrected/rehabilitated at the said 

time. 

 

V. The site again witnessed heavy rainfall and landslides in the months of 

August 2020 on the following dates:- 14.08.2020, 19.08.2020, 

20.08.2020, 21.08.2020,26.08.2020 and 27.08.2020 which further 
damaged the work undertaken by HCC at the site. 

 

VI. Finally it was in August 2020 that some of the work force/labour was back 

and HCC restarted the rehabilitation work, planation work as also the 

construction and repairing of the damaged gabion walls at the site. It took 

time to repair the damaged structures and clearing up the debris and 

muck caused due to landslides and heavy rains. Photographs annexed with 
the letter dated 24.09.2020 (letter already on the group but mailing again) 

shows the repair work, rehabilitation work and construction of gabion 

walls being done.   

 

VII. However, in the last week of August 2020 the site yet again witnessed 

heavy rainfall and landslides, which resulted yet again in damaging the 

gabion walls re-constructed and repaired as also the plantation work 

carried out by HCC at the site. 
 

VIII. In view of the above facts, the photographs annexed with the report dated 

25.09.2020 of the J&K Pollution Control Board does not reveal the true 

facts and the correct picture and infact, portrays a distorted and wrong 

picture to the effect that HCC has been grossly violating the 

recommendations, is causing huge damage to the environment and is also 

violating the various orders passed by the Hon’ble NGT. 
 

IX. It is an admitted fact and has also been recorded by the Monitoring 

Committee in it various reports that the area is a landslide prone area and 

also witnesses heavy rainfall frequently. In such a situation, HCC cannot 

be held liable and responsible for all the damage that is caused on account 

of natural factors and not on account of any deliberate violation of any of 

the recommendations by the Committee and orders passed by the Hon’ble 
NGT. 

 

X. It is imperative to note that HCC has yet again started the rehabilitation/ 

plantation work at the filled up dumping yards, as also the repairing of the 

damaged gabion structures caused by the rains and landslides in August 



2020, as well as the construction of the new gabion walls at the site 

wherever necessitated.        
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